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13.30 hrs.

MATTER UNDER RULE 377

NEED FOR HUMANE TREATMENT AND

GRANT OF POLITICAL PRISONERS' STATUS

TO PERSONS DETAINED IN WEST BENGAL
AND OTHER STATES,

SHR1 H, N. MUKERJEE (Calculta-
North-East): Sir, with your kind in-
dulgence, I wish under rule 377 1o
draw the attention of the House, and
particularly of the Home Minister and
the Prime Minister, to a statement re-
cently issued over the signature of
hundreds of well-known academics of
the United States, Canada and Swe-
den, including most of the better
known Indian scholars residing in
those countries, under the leadership
of a very eminent intellectual, Profes-
sor Pzul Sweezy of Harvard, which
has appeared in the Monthly Review
of New York, in which they have ask-
ed ihe Indian Government to grant
political prisoners the statug of politi-
cal detenug and cease to practise tor-
iure ang certain other malpractices,
which have beepn widely reported and
1o which some of us have also given
testimony. In West Bengal alone,
according to Government estimales,
there are 10,000 political prisuners,
and 30.000 according to other non-offi-
cial estimates, who are detained with-
out trial, or under trial or conviction,
and there have been many cases of
unspeakable atrocities reported (o
have been perpetrated on women pri-
soners, some of whom have been in-
terviewed by our colleague in this
House, Shri Indrajit Gupta, and letters
have been sent to the Prime Minister
about it, because all that sort of thing
is reminiscent of Nazi barbarity. I
see also the hand-cuffing in court of
political prisoners, political arrestees
like Shri Gopal Mazumdar, Editor,
Weekly Deshabrati, and also the well-
known Andhry writers Varavara Rao
and Chalabanda Raju, who were taken
before the court in hand-cuffs.

In West Bengal and Andhra, parti-
cularly in Andhra under the leader-
ship of the Viplav Sahitya Gosthi,
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with which such well-known writers
as Sri Sri are associated, statements
have been made, alleging torture in
Jail and that sort of thing.

I remember in 19489 whep in West
I_Bcngal there was a long hunger strike
in jail, in which I myself participated,
and thcre had been shoutings in the
streets when the wife of gur colleazue
Dr. Ranen Sen was shol dgead, at that
particular point of time Dr, B. (.
Roy had given an assurance, which
was implemented at that time, that
all those people arresteq in connection
with the popular movemont would
have the status of political prisone:s.

Now op account of whatever despo-
tizm is prevailing, and perhaps because
of the activities which we are unaware
of, the undiscloseq role and activities
of the Research and Analysis Wing of
the Gevernment of India, this country
is being accused of treating political
prisoners in the most barbaroug fash-
ion, and academics whose number
run to more than several hundreds,
including Indian intellectualg residing
abroad, have come together to protest
to Government about it. This is slur-
ring the image of our country. and it
would be with good reason if all these
things are true. and we can vouchsafe
for it that much of it is true.

Therefore, T wish very urgently this
matter is communicated to the Irime
Minister. I am sorry to notice that
none of the Ministers concerned is
here, but I suppose the Deputy Minis-
ter of Parliamentary Affairs—] sup-
pose he is holding that sort of port-
folio —will make it a special peint to
convey it tn the Prime Minister that
this kind of thing appearing in the
international press and this kind of
scandalising of our country should not
be allowed tc pass muster, that we
should have a defence, and in regard
to the allegations that we ourselves
have tried to convey to the Prime
Minister about torture practised on
political prisonrs in jail as well as
after arrest, this practice should be
put an end to immediately without
any kind of eguivocation whatsoever.
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13.35 hours
[MR. DEPUTY-SPEAKER in the Chair]
SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: I find
only the name of Shri Mukerjee here
under rule 377 but so many of you are
standing up. I really do not know
what you all want to say.

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, I would like to draw the
attention of the House and the Home
Minister to what happened yesterday
in Lucknow. The report says that
hundreds and thousands of students
went on a rampage, looting and stop-
ping buses.. ..

MR. DEPUTY-SPEAKER: How does
it come in here?

SHRT VAYALAR RAVI: Because
the railway property also is involved.

After attending the Jayaprakash
Narayan meeting, they went on g ram-
page. The transport workers went on
strike. There was an attack on trans-
port workers. They asked the bus
conductors and drivers to take buses
in the direction in which they want-
ed. One conductor wag assaulted. He
is in the hospital. This act of stu-
dents’ violence and rampage took
place after attending the Jayaprakash
Narayn meeting. They even attacked
the railway property. That is why I
have raised this issue in the House.

oY wy fmad (aiar) o & SiEEC
git7 mast w1 auvd 0 Frgav g fx
aF ga &1 wgerq w41 At ";iL
MR, DEPUTY-SPEAKER: 1 do not
want this to go into a debate. You
cannol refer to this. If you have any
new point to make, you mention i

But you are referring to the same
thing.

it aq famd : & uw 7% @17 Ae
@ g 1 & ag wg g g fu dwaedt
TEWAT 7 g W J«1 & A
Tt sa v A A AR F AT 947
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grent ¥ wradia wastt & fax anaf

WY 5917 fammar § 9 9T wowe AT
aFaeq wrAT Wfgd )

SHRI S. M, BANERJEE (Kanpur):
The particular subject that hag been
raised by Mr. H. N. Mukerjee........

MR. DEPUTY-SPEAKER: I do not
wint a discussion on this. So, you
support him!

SHRI 8 M. BANERJEE: You direct
the Minister concerned to make a
statement. . .. (Interruptions),

MR. DEPUTY-SPEAKER: You kind-
ly sit down. Mr. H. N. Mukerjee
is a very senior and highly respected

emher of this House. He seldom
intervenes unless and until he feels
very deeply about the matter. He has
made a direct request—unfortunately,
no Minister of that Ministry is present
here--to the Deputy Minister of Par-
liamentary Affairs to very faithfully
report to the Prime Minister what he
has said. N

wft e fag. tavwaay (it
AT AENICT, FB wATATL-GAT F T
frdid wdt & far wreferar & &1 7 =22
Ffem wrarwa 11 o4w faee vt far
21 WY a¢ saf=a fyar & fu weezferar &
qEE { FA "wAw A & fma =
Ffem Sravima a8 aqF W7 @I
faeg 721 ¥ 50 W4 fa9gdw Tgs wAY
§ & srgm wefr wfiem, oA ¥
Az |

SHRI P. G. MAVALANKAR (Ahme-
debad): Sir, this gquestion of torture
of political prisoners is very
serious. . .

MR. DEPUTY-SPEAKER: I do not
want a discussion on that. Anyway,
you also support him.

SHRI P. G. MAVALANKAR: There
was &4 Conference of Amnesty Inter-
national in Paris last year in which
the main theme discussed was the
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tcrture of political prisonerg all over
the world, and I understand that the
Government of India’s practising of
teriure of political prisoners was also
condemneqd at this Conference. I wouid
like the Prime Minister to make a
statement on that as early ys possible.

SHRI SAMAR GUHA (Contai): Sir,
I had written to the hon. Speaker....

MR. DEPUTY-SPEAKER: I have
not seen it.

SHRI SAMAR GUHA: I will not re-
sume my seat.

MR. DEPUTY-SPEAKER: Just a
minute. I have gone out of my way
to allow every Member to have his
say. Before you mention the thing,
you are in full fury and say, “I will
not resume my seat.” 1 do not under-
stand this. If you take advantage in
this way, then I cannot allow you.
In that case, 1 will have to stop here.
I have gone out of my way to allow
every body to have his say. Without
even saying the thing, you are in full
fury and say that you are not going
to resume your geat. You kindly men-
tion what you want 1o say. That
would go on record. But, for the time
being, try to cool andg calm yourself.
You know my attitude to the mem-
bers. I am as responsive and accom-
modating as possible. This is not the
way how to behave,

SHRI SAMAR GUHA: If you have
taken it otherwise, I have no word to
convey my apologies to you; I do not
mean any reflection on the Chair.

What 1 want to say is this. Perhaps
you will remember, and this House
also will remember, that about ten or
15 days ago 1 drew the attention of
the Government to the fact that the
Khosla Commission, the Neta)i Inquiry
Commission, had submitteg its report.
At that time Shri Uma Shankar Dik-
shit said that four or five days before
the conclusion of the Session, the re-
port would be placed on the Table of
the House; he had made the infruc-
tuous plea that the Hindi translation
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had not been made and for that reason
they could not place the report on the
Table of the House, Toeday you have
seen, Sir, that .nany reports have been
laid on the Table of the House with-
out their Hindi translation. As I have
pointed out according to the state-
ment made by Shri Uma Shankar
Dikshit, the report wag to be placed
on the Table of the House four or
five days before the conclusion of the
Session. When he made that state-
ment, the schedule of this Session was
upte 30th August, 1974. Today is 26th
and ag per his statement, he should
haye placed the report on the Table
of the House today. It wes not known
to him at that time that the Session
would be extended by a week....

MR. DEPUTY-SPEAKER: If you
have finished, I have some informa-
tion to give you op this matter,

SHRI SAMAR GUHA: I am con-
ciuding by saying that I have many
ugly reports that a conspiracy is be-
ing hatched to declare the greatest
revolutionary of our freedom struagle
ag dead, although there is irrefutable
proof that he did not die in the plane
crash. The report must be placed on
the Table of the House as early as
possible so that we can get an oppor-
tunity to expose that conspiracy, to
expose the ugly manipulations that
had happened behing this Inquiry
Commission. If that is not done, then
1 would be left with no other alterna-
tive, as I have written to Speaker,
but to act according to the dictates of
my conscience: and whatever may be
the price, 1 will be ready to pay for
that.

MR, DEPUTY-SPEAKER: Since
this matter has figured in the House
more than once and in view of the
very strong feelings of our colleague,
Shri Samar Guha

SHRI S. M. BANERJEE: We
have very strong feelings.

also
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MR, DEPUTY-SPEAKER: I agree,
you and many others have strong feel-
ings on this. I am referring to what
he has expressed in the House, 1
would like to pass on to him this in-
formation that the Speaker today has
received a letter from Shri Uma
Shankar Dikshit. The letter was re-
ceived today at 1.40 p.m. Now it is
1.45 pm. It was received just [fve
minutes ago. The letter is dated 24th
August, ie, last Saturday......

PROF. MADHU DANDAVATE {Ra-
japur): It was received as soon as
you came to the Chair.

MR. DEPUTY-SPEAKER: I do mot
know whether it iz a compliment or a
reprimand.

SHRI ATAL BIHARI VAJPAYEE:
It cannot be a reprimand.

MR. DEPUTY-SPEAKER: The let-
ter reads as followsi—

“This is wilh reference {o Shri
Samar Guha's letter to you
dated August 24, 1974, a copy
of which has been brought to
my notice. The hon. Member
hag referred to my statement
in the House earlier during
the Session that copies of the
report of the Netaji Inquiry
Commission were under print
and that ag soon as they were
available to Government, the
report will be placed on the
Table of the House.

...We expect to receive today
(that is last Saturday) the
English copieg of the report.
The Hindi copies have not yet
become available and it may
not be possible Lo prepare c¢o-
pies in Hindi before the con-
clusion of the current session
of the Parliament. Also the
report is yet to be considered
by the Government and,
therefore, it would not be-
possible for us to report to
the House the action teken
by the Government on the
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report if the report were to
be submitted to the House
during this session. Keeping
these aspects in view, I shall
comply with such direction as
you may be pleased to give
in respect, of this matter. If
you were to give your permis-
sion, I will lay the report on
the Table of the House on the
28th August, 1974

SHRI S. M. BANERJEE: You
him the permission.

give

MR. DEPUTY-SPEAKER: Thai i3
for the Speaker.

SHRI S. M. BANERJEE (Kanpur):
I wouid only submit that since the
question has been raised in this House
by Shri Samar Guha and we have ulso
supported him every time and some-
thing has come out in the papers, na-
lurally we wanted that the report
should be laid on the Table of the
House. 1 would only request you to
convey to the hon. Speaker the feel-
ings of the House on this matter.
Now, Mr. Uma Shankar Dikshit would
pussibly take shelter under this—tihat
the report has not been considered by
the Government. We will not allow
it. The report should be submitted to
the Parliament,

MR. DEPUTY-SPEAKER: 1 have
passed on this information to the
House and in thig letter the IIome

Minisier has expressed his readiness.
Now I think it is a mere formality for
the Speaker to give his permission
and it will be laid,

SHRI SAMAR GUHA: I want to
make @ small submissipn. There 18
one gentence where the Government
liave said that they cannot indicate
now what action they will take abour
the report, evep if-the report is placed,
It is not necessary. Many ceports
have been placed on the Table of the
House. About the action the Govern-
ment may take in regard to the report
the Government may take enough
time to consider the matter. There-
fore, it does not necessarily mean that



237 Matter under

placing a report on the Table of the
House should be immediately follow-
ed by action on the part of the Gov-
ernment. 1 would, therefore, strong-
ly urge that the report shoulq be
placed on the Table of the House on
the 28th. i

Nt eAmg AqA (wEEE)
e wgzw, wE fralas &a H
agara, Aar g Dar F N7 97 0
grore 21 wE & ¥ agr wfia Ay o=
Tr-gt F WAL 92 7 T2 E A7 g
T 39 ‘fergrana’ w@ # o warfort
258/ 377 ¥ weda I A 35 TR
g1

MR. DEPUTY-SPEAKER: I am not
allowing under Rule 377.

st iy s - F 4z wzAcTET
g f& &% qa ¥ gzei, drar %17 an
* AET 97 AT FT FHA ;A A
FICOT TG AT A1, GE1 AT 7 qIAT
Sftaw sadfta w7 €@ & o gz AT Ty
‘ferger’ a7 ® ol fasslt & fam
w1 & 97 a0 JUzAC F 0

MR. DEPUTY-SPEAKER: You 4o
not have to reag the paper. That is
encugh.

W sy wew : § af fraga
H@r wrgn g fa 7ot wgian 30 oGga
H st 9 forg & AW A7 AT 47 FW
Frd ) ady wf wo & owvdar 2

SHR] AJIT KUMAR SAHA (Vish-
nupur): A gevere famine situation 1s
prevailing in Bankura-Purulia dis-
fricts of West Bengal where millions
of people.are starving and facing
starvation deaths. Abnormal prices
of foodgraing in the black-market,
non-gvailability of foodgrains in the
fair price shops—all thege make these
people’s lives miserable.
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MR. DEPUTY-SPEAKER: Not a
long detailed speech. A bare state-
rnent of a difficult situation in Puru=
lia and other places ig enough.

SHRI AJIT KUMAR SAHA: Over
hundred deaths have taken place 1n
tliesc areas. Newspaper reports say
that cver 2 million people are affected.
No effective measures have been
taken by the Government. This is a
sericus matter angd I want the Minis-
ter concerned to make a statement.

MR. DEPUTY-SPEAKER: Now you
lrave come with a prepared speech.
That is the difficulty.

s aq fag  (73A0) ;o
T R UIT H24 T AT F1 7915
orE 2 9z AT AT A oArE & | 3
sgrzfaat F1 77 fraid = g "o a4
z& A7 A7 7 mwoaw waeT A3 4 [0 AT
#fams 35 FO0 0 HAGT T I
o fuar & 3 ar AmAt 7L

Iareqer w@ag ¢ w9z F fw
=x 97 faar g ?

sitnar fag : 34 97 A1 § AT
faar grar afga | 3 & 9 g7 97
fersiaa ar qtar faa4r arfgd

MR, DPUTY SPEAKER: You want
a discussion. That should be consider-
ed.

SHRI JYTIRMOY BOSU (Diamond
Harbour): You have expressed your
wish about Netaji Enuiry Commis-
sion’'s Report. I want to make one or
two points. Mr. Iswar Chaudhury
was handcuffed in Bihar, Hon. Spea-
ker expressed his embarrassment and
dissatisfaction ang directed the Home
Minister to come ang give facts be-
fore tie House. To my knowledge he
has net done it so far. I have al-
ready writte, to the Speaker twice.
This should be done. In Meghalaya
the policemen have been arrested
and beaten up by the Central
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Security Forces. In Mizoram area
near Aijal the security forces are com-
mitting  atrocities i villages. The
Nortp Eastern Region is receiving
such treatment from the Centre for a
long time, All that I ‘want is that
you should make an observaion so
that Government is made to come out
with a statement giving facts. Other-
wise it will be disaster for the whole

country.

Y wewr fomy ‘wgw (Ffoam):
q#ft wvares oy H wawr Az € 2
ar wra ¥ wis @ ossa ol
ge & | Tuw Y geel # oA Adt fae
WIE 1AW F AR wEt "W R
Ataa w1 wE @ 7 A FE A 94T 0T
o @ & 1 f2Ee 5T & e ¥ e
&Y AT FY T | WTT TewT JE TEROA
Y agt & AW i 7w | faze w
BT TEAT 3 AR SR & A aEi
LA § 9 &, 5A% 1 T@ WA T TqTAT
ST OEF |

13.53 hrs,

ESSENTIAL COMMODITIES
(AMENDMENT) BILL—Contd,

MR. DEPUTY-SPEAKER: We take
up further Clause-by-clause consi-
deration of the Essential Commodi-
ties (Amendment) Bill.

- ot vy fwaq (afw1) : W9 wEET
£ " Y frew ¥ AW o7 A |
ft g€ §t & e wwwdd & faw gw o
2 & 1 5 ST o wT & wE a a
9T M FEE AT TEEY W@ o §,
ST T AT §, T ST ST 27
WY HoaTE HAT | TfwT qTEw ¥ g
oY OF AT T T JSAT AT HT G |
o9 A WK % WA Afe qefe &

IR & &, Iuq gEAfEw HETATT W ST
FRwIREH & 1T § GA{AE g g
T E 1wl e gerre Al ¥ AR
ag aarar §. . . (eqwaw)

ot gen =T worid : fred QA
&9 w5 § aE aw W1 g | ARl ¥
A9 8 gA®! gasl i g 7

MR, DEPUTY-SPEAKER:
has nothing to do with this,

That

SHRI MADHU LIMAYE: That has
everything to do with this,

SHRI VIKRAM MAHAJAN (Kang-
ra): A deliberate campaign is being
made; this is not fair Same issues
are being raised again and again.

MR. DEPUTY-SPEAKER: 1 thought
that relates to the Essential Commo-
dities Amendment Bill; so 1 allowed
him. This is something different and
not related to the question at the mo-
ment with which we are eoncerned.
Thnat is something else. You can raise
this on some other occasion.

SHRI MADHU LIMAYE: In what
form?

MR, DEPUTY-SPEAKER: That I
do no know. (Interruptions) I am
not prepared to hear on this because,
first of all, hear me, that this is not
& point of order relating to this parti-
culay business.

SHR] VIERAM MAHAJAN: Mr.
Deputy-Speaker, Sir, may I be per-
mitted.....

MR. DEPUTY-SPEAKER: Mr.
Mahajan, if you want to deal with
them, do #0. I shall give you {five
minutes to deal with them.

SHRI VIKRAM MAHAJAN: Sir, 1
want to submit that this a deliberate
campaign which they are carrying on
time and sgain. Whatever it is, this
is not related to to-day's business.
That js what I want to submit.



